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ANDHRA PRADESH BILLS
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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 5" February, 2019.

L. A. Bill No. 7 of 2019

A BILL FURTHER TO AMEND THE FACTORIES ACT,1948 IN ITS
APPLICATION TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Andhra Pradesh State Legislature in the
Seventieth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Factories (Andhra Pradesh Amendment) Shortfitie and
ACt 2019 commence-
) . ment
(2) Itshall come into force on such date as the State Government may, by
notification, in the Andhra Pradesh Gazette, appoint.

2. In the Factories Act, 1948 (hereinafter referred to as the Principal Act), in  Amendment of

5 section 64. Act
section 64. No.63 of 1948,

(1) for sub-sections (2) (3) and (4), the following sub-sections shall be
substituted, namely,-

“(2) The following adult workers are exempted from provisions
of Sections 51, 52, 54, 55 and 56 subject to limits specified in
sub-section (4)
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(a) Workers engaged on urgent repairs,

(b)

(d)

(e)

(f)

(9)

(h)

(1)

(k)

(1)

Workers engaged in work in the nature of preparatory or
complementary work which must necessarily be carried on
outside the limits laid down for the general working of the
factory,

Workers engaged in work which is necessarily so intermittent
that the intervals during which they do not work while on
duty ordinarily amount to more than the intervals for rest
required by or under section 55,

Workers engaged in any work which for technical reasons
must be carried on continuously,

Workers engaged in making or supplying articles of prime
necessity which must be made or supplied every day,

Workers engaged in a manufacturing process which cannot
be carried on except during fixed seasons,

Workers engaged in a manufacturing process which cannot
be carried on except at times dependent on the irregular
action of natural forces,

Workers engaged in engine-rooms or boiler-houses or in
attending to power-plant or transmission machinery,

Workers engaged in the printing of newspapers, who are
held up on account of the breakdown of machinery,

Explanation.- In this clause the expression “newspapers” has
the meaning assigned to it in the Press and Registration of
Books Act, 1867 (Act No.25 of 1867);

Workers engaged in the loading or unloading of railway
wagons or lorries or trucks,

Workers engaged in any work, which is notified by the State
Government in the Andhra Pradesh Gazette as a work of
national importance,

Workers engaged in any work in factories located in Special
Economic Zones and Export Promotion Zones.

(3) The State Government or, subject to the instructions of the State
Government, the Chief Inspector, may by written order exempt, on
such conditions as it or he may deem expedient, any or all of the
adult workers in any factory or group or class or description of
factories from any or all of the provisions of Sections 51, 52, 54, 55
and 56 on the ground that the exemption is required to enable the
factory or factories to deal with an exceptional pressure of work.



FEBRUARY 5, 2019] ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

(4) Exemption granted under sub-sections (2) and (3) shall be
subject to the following conditions, namely:-

(a) The total number of hours of work, including overtime, in
any day shall not exceed twelve hours,

(b) The spread over, inclusive of intervals of rest, shall not
exceed thirteen hours in any one day,

(c) The total number of hours of work in any week, including
overtime, shall not exceed sixty two hours,

(d) No worker shall be allowed to work overtime, for more
than seven days at a stretch,

(e) The total number of hours of overtime work in any month
shall not exceed fifty hours.

Explanation: for the purpose of the clause ‘Month’ means
Calendar month.”.

(2). Sub-section (5) shall be omitted.

3. Inthe Principle Act, in section 65, sub-sections (2) and (3) shall be omitted. Amf_ndrggnt of
Section bo.

4. Inthe Principle Act, in section 66, in sub-section (1), in clause (b), for the gmf.ggrggnt of
existing proviso, the following provisos shall be substituted, namely :— iy '

“Provided that the women workers may be required or allowed
to work even between the hours of 7.00 p.m. and 6.00 a.m. in any
factory in which adequate safety, security measures and other
safeguards as may be notified by the State Government are ensured.
The safety and security measures shall include provision of night créches
and ladies’ toilets, adequate protection of their dignity, honour and safety,
protection from sexual harassment, and their transportation between
factory premises and the doorstep of their residence.

Provided further that no woman worker shall be allowed to work
between hours of 7.00 p.m. and 6.00 a.m. in any factory during a period
of sixteen weeks before and after her childbirth, of which at least eight
weeks shall be before the expected childbirth, and for such additional
period, if any, as specified in the medical certificate stating that it is
necessary for the health of the woman worker or her child”
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STATEMENT OF OBJECTS AND REASONS

The Factories Act was enacted in 1948 with an objective to ensure Safety, Health
and Welfare of the workers employed in factories. The Act has been amended in the years
1949, 1950, 1951, 1954, 1970, 1976 and latest in 1987.

There have been several developments over the last twenty years ever since the last
amendment was made which include changes in the manufacturing practices and emergence
of new technologies, changes in demographic pattern in employment, ratification of
International Labour Organisation Conventions, Judicial decisions, demand from industry,
Recommendations of the various Committees, etc.

In order to give effect to those changes, a comprehensive Factories (Amendment)
Bill, 2014 including the amendments presently proposed to sections 64 and 65 of the said
Act, was introduced in the Lok Sabha on 7th August, 2014. The said Bill was referred to the
Department-related Parliamentary Standing Committee on Labour for examination which
presented its Report on the said Bill on 22nd December, 2014 to Parliament, which is under
examination. Factories (Amendment) Bill, 2016 including the amendments proposed to sections
64 and 65 of the Factories Act, 1948 Act, was introduced in the Lok Sabha.

Since consideration and passing of the aforesaid Bill in Parliament may take some
more time, with a view to encourage the manufacturing sector and to facilitate ease of doing
business so as to enhance employment opportunities, it has been decided to amend sections
64 and 65 of the Factories Act, 1948 to enhance the total number of hours of work on

overtime.

It is also decided to amend section 66 of Factories Act, 1948 to provide for working
of women workers in the night shift with adequate safety, security measures and safeguards.

The salient features of the Factories (Andhra Pradesh Amendment) Bill, 2018 inter
alia are to—

(a) enhance the limit of overtime hours from the present limit of fifty hours per
quarter to fifty hours per month under section 64;

(b) removing the requirement of notifying exempted factories by State
Government;

(c) bringing exceptional pressure of work provision from section 65 to 64 so
as to maintain uniformity;

(d) to allow employment women workers between 7 p.m. and 6 a.m. also
provided certain safeguards for night employment of women workers;

The Bill seeks to achieve the above objects.

PITHANI SATYANARAYANA
MINISTER FOR LABOUR EMPLOYMENT
TRAININGAND FACTORIES
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE

ASSEMBLEY.

The Factories (Andhra Pradesh Amendment) Bill, 2019, after it is passed by
the Legislature of the State, may be submitted to the Governor to reserve the Bill for
the consideration and assent of the President under Article 254(2) of the Constitution
of India.

PITHANI SATYANARAYANA
MINISTER FOR LABOUR EMPLOYMENT
TRAININGAND FACTORIES.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c.)
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